IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI
PRINCIPAL BENCH

ITEM No. 2
(IB)-26(PB)/2019

IN THE MATTER OF:

Mohit Gupta ... Applicant/petitioner
V.

Shree Vardhman Infraheight Pvt. Ltd. .... Respondent

Order under Section 7 of Insolvency & Bankruptcy Code, 2016

Order delivered on 03.09.2019

Coram:
CHIEF JUSTICE (RTD.) M. M. KUMAR
HON’BLE PRESIDENT '

SH. S. K. MOHAPATRA
HON’BLE MEMBER (TECHNICAL)

PRESENT:

For the petitioner: Mr. Piyush Singh, Mr. Aditya Parolia, Mr.Kumar
Pradhyuman, Mr. Prateek Vats, Adv.

For the Respondent(s): Mr. Yogendra Bhaskar, Mr. Shalabh Singhal, Advs.
ORDER

CA-1682(PB)/2019

This is an application filed by the financial creditor with a prayer
for withdrawal of the CP. No. (IB)-26(PB)/2019 on the ground that
the parties have reached an amicable out of court settlement
resolving all the grievances of the applicant-financial creditor in
respect of the corporate debtor. It has also been stated that all
grievances are resolved to their complete satisfaction subject to
compliance to the agreed terms by the corporate debtor. However, no

copy of settlement deed has been placed on record.
Notice of the application.

Mr. Yogender Bhaskar, Ld. Counsel for the corporate debtor

accepts notice and does not raise any objection.
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In view of the above the application is allowed and the company

petition No. (IB)-26(PB)/ 2019 is dismissed as withdrawn.
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